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No. 223 dated 9th August, 1983.
[Placed in Library Sce No. LT,

6870/83)

NOTIFICATIONS UNDER
APPRENTICES ACT

THE MINISTER OF LABOUR AND
REHABILITATION (SHRI VEERENDRA
PATIL) : I beg to lay on the Table a copy
each of the following Notificutions (Hindi and
English Versions) under sub-section (3) of
section 37 of the Apprentices Act, 1961 :-

(1) The Apprenticeship (Third Amend-
ment) Rules, 1983 published in
Notification No. G.S.R. 450 in
Gazette of India dated the 18th
June, 1983 1ogether with Order
published in Notification No. S.0-
2587 in Gazette of India dated the
13th June, 1983 notiliving the
ration of apprentices 1o workers
in the trade under Hoicel and Cate-
ring trades group.

2y The Apprenticeshiip (Second
Amendment) Rules, 1983 published
in Notification No. (..S.R. 451 in
Gazette of India  dated the 18th
June. 1983 1ogether Order
published in Notification No. S.0).
2586 in Gazette of India dated the
18th June, 1983 notifying the ratio

with

of apprentices to workers in the
trade of Fitter Structural under
construction trade group. [Placed

in Library see No_ I. T, 6871 -’83|

DRUGS (PRICES CONTROL) (THIRD
AMENDMENT) ORDER, 1983

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND FERTI-
LISERS (SHRI R.C. RATH) : 1 beg to lay on
the Table a copy of the Drugs (Prices Contrrl)
(Third Amendment) Order, 1983 (Hindi and
English Versions) published in Notification
No. S.0. 526(E) in Gazette of India dated
the 4th August, 1983 under sub-section (6)
of section 3 of the Essential Commodities
Act, 1956. |Pleaced in Library See No. L.T.

6872/83]

SRAVANA 25, 1905 (SAKA)

12.22 Hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY : Sir.
the following messages
Secretary-General of Rajyva Sabha :-

(i) “In accordance with the provisions
of sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct
of Business in the Rajya Sabha, T
am directed to return herewith the
Jute Manufactures Cess Bill, 1983
which was passed by the Lok
Sabiit atits  sitting held on the
9th August, 1983, and transmitted
to +he Rajva Sabha for its recom-
mendations and to state that this
House has no recommendations to
make to the Lok Sabha in regard
to the said Bill.”

(1) **In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in
the Rajya Sabha, I am directed to
inform the Lok Sabha that the
Rajva Sabha, at its sitting held on
the 11th August, 1983, agreed
without any amendment to the Jute
Manufactures Devclopment Coun-
cil Bill, 1983, which was passed by
the Lok Sabha at its sitting held
on the 9th August, 1983.”

SHRI A.K. BALAN (Ottapalam) : It is
a very serious matter.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum) : Three weeks have

passed.

12.24 Hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

SITUATION ARISING OUT OF
HEAVY CANE PRICE ARREARS DUE

FOR PAYMENT TO CANE GROWERS
BY SUGAR MILLS.

SHRIMATI KISHORI SINHA (Vai-
shali) : Sir, I'call the attention of the Hon.
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Minister of Food and Civil & Supplies 1o the

| situation arising out of heavy arrerrs of pay-
ment of sugarcanc growers towards sugar
mills and the action taken by Government in
the matter.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANJEEVI
RAO) : At the outset, T must thank the
Hon’ble Members for affording me an
opportunity 10 make a statement in this
House on a matter which continues to agitate
the minds of Hon’blc Members of both the
House of Parliament as well as the general
public.

The genesis of the problen is not far to
seek. Problems of plenty could be as trou-
blesome as the problems of shortage, il not
mmore.  In the entire history of the industry
it has happened for the fivts time that a
record sugar production year has been [ollo-
wed by a second year of produhtion which
is nearing previous vear's record level of
production. However, thc problem of pay-
ment of arrears of canc price hos not proved
1o be as difficult as 11 was believed 10 be
some months back during the crushing
season. Till 30th of June "83, out of a total
canc price payable of Rs. neerly 1456 crores.
Rs. 1254 crores has already been paid to total
cane growers, The arrears as on 30.6.83
amount to Rs. 202 crores which constitites
13.99; of the total price payable and cannot
be considered to be unsatisfactory under the
circumstances. Now that the cane crushing
season has practically  closed, the arrears
will start diminishing at a flaster pace
through the sale of sugar alrhady produced.

However. et me once again clarify that
the role of the Central Government in this
matter is, strictly speaking, limited to moni-
toring the position of cane price dues and
issuing directions to the State Govts., for
ensuring expeditious clearance of the arrears.
It is really the role of the State Governments,
who have the necessary field organisations
and requisite powers, to enforce cane price
payments. Only recently, the Chief Ministers
were addressed to take effective steps in the
matter. 1 undersand the State Govts. are
actively pursuing with the sugar frctories the

question of payments. Recently, the State
Govt. of U.P. has been able to securc a ways
and mcans advance of Rs. 40 crores mainly
on the ground that the cane price arrears in
the State are high and they want to clear the
arrcars,

On its part, to assis! the sugar industry,
the Central Govt. has liberalised bank credit
facilities to the mills, created a buffer stock
and granted an excise duty rebate. In addi-
tion, the RBI has been persuaded to change
its system of valuation of the stocks held by
the mills which will make available to the
sugar mills a substuntial additional credit
which should help them to clear cane price
arrears expenditiously. The price  of free-
sale sugar has alro been kept at reasonable
levels through the mechanism of carefully
regulated monthly releases. To further im-
prove the liguidity of the industiry, the State
Govts. have been advised to remit purchase
rax on cane.

In respect  of the 8 Centrally-managed
sugar factories, it has been decided 10 clear
the canc price dues of these mills. Sanction
worth Rs. 6 crores has already been given
and it is hoped that these mills will siart
clearing the cane price arrcars within the
next few days and should start  the new sca-
son with a clean slate.

12.28 hrs,

(MR, DEPUTY-SPEAKLR in tle Chair)

(SHRIMATI KISHORI  SINHA)
Mr. Deputy-Speaker, Sir, the hon. Minister
has stated that till 30th June. 1983, out of
the total arrears of Rs. 1456 crores, Rs.
1254 crores have been paid off and only
Rs. 202 crorer arc now payable. According
to him, only 13.9 per cent is now due. He
appears to be satisfied with the position. |
am sorry to have to say that perhaps he does
not realise that this 13.9 per cent includes
a large number of canegrowers who depend
on their earnings from sugarcane to meet
their important obligations ; they have to
provide for the marriage of their daughters,
they hrve to pay for the education of their
children and they have to pay for other
necessities of life. Non-payment of cane
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price puts them to great hardships and
difficulties, and all these obligations remain
unfulfilled. You can appreciate their plight.
I know that the production of sugar
touched 84 lukh tonnes last year and it
will be 83 lakh tonnes this year, The
Government  claim that  this high produc-
tion is an index of the sueces of their sugar
pohicy. I do not dispute that the produc-
tion has gone up. But the existence of
large arrears of canc price alfecting mostly
the  small faimers  is a  matter ol  great
concern  and anxiety. | know the case of
Motipur sugar factory in my constituency.
The paymcecnt of cane price had not been
made aor  several vears. The farmers
were  suffering  great  difficulties ;  they
were  running  from pillar 10 post for
getting their dues. I had also 1o approach
the Government repeatedly and  after
persistent  ¢ftorts, the State Government
made  pavment,  but not  the entire
amount.

1 know that this tendency to postpone
payment of canc-price for a year or two may
ultimately affect the production, 1 also
know that a large number of farmers are
switching from cane to cultivaton of
food crops.

persists in spite
have taken
They
mills ;

Sir. this situation
ol the  fact that  Governnient
serveral sieps to help the millowners.
have liberalised bank credit to the
they have given rebuate on excies duly ; they
have. through the-dual price policy. cnabled
the millowners to charge more on non-levy
sugar and have also undertaken to create
buffers:ocks. Yet the situation has noi
improved and most of these mills arc sick
and incurring hieavy losses,

the rcle-

prices are nol
davs of 1he
liable to

According to a provision in
vanl legislation, if the cane
paid within  lourteen
supply of cane, the mulls will be
pay intcrest at the rate of 15%.

Sir. the farmers have to  wait for days
1o get their  sugarcane weighed. Delay of a
few days causes loss in weight due to drioge.
They  have made complaints but in vain.
They ,therefore, suffer loss not only in price
of canc but they also have to be away from
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their fields, hearths and homes. U.P. and

Bihar top the listin the matter of arrears.

The U.P. Government has been given a

ways and means advance of Rs. 40 crores |

to clear the dues,

I would like to know

Minister :-

(1Y the reasons for delay in payment
of cane price on time ;

(2) whether Government would take
steps  to ensurc

interest also ;

(3) whether the Government are
aware of the delay in weighment
and. if so, what steps have been
suggested for minimising dclay
in weighment ;

(4) what steps are being taken to
make the sick mills viable

(5) Has U.P. clcared thc dues com-
pletely ? Whether Government of
Bihar have also been given ways

and means advance for this
purposc ?

(6) Why is it that ecight factories
belonging to  the Central
Government have also de-

faulted ?

SHRI M S, SANIJEEVI RAO : Mr.
Deputy-Spceaker, Sir, I thanks the hon.
Members for giving me the opportunity to
inform them how effectively and effciently,
our Governinent has acted in  solving this
issue. '

You arc allaware that the problem
of plenty can be as (roublc some as the

problem of shortage, if not, more. Last
year, we had produced 84.38 lakh tonnés of
sugar. This yecar we are about to produce
83 lakhs tonnes of sugar. What does this
mean ? The installed capacity of these sugar
factories-we have about 327 of them is
65.67 lakh tonnes. How can we produce
sugar to the tune of 84.38 lakh tonnes 7
That is entirely because of the Government

'.
'f

(rom the

payment of |
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and Karpnataka who followed our statutory
price and followed the Bhargava principle,
that is, after the season is over they shared
the extra realisation with the farmer, these
States followed those principles properly

to see that the sugarcanes are not burnt by
the farmers like done in the Janata
Government. In 1977-78, the farmers had
all burnt the sugarcane.

SHRI HARIKESH BAHADUR

(Gorakhpur) : In this year also.

SHRI M. S. SANJEEVI RAO : How
do we do that ? Generally, Sir, the sugar
factories arc run for 140 days in a year.
We have made them to run for 200 to 210
days and have malde them to produce &4
lakh tonnes of sugar. We have also given
the excise duty rebate. You all know that
in sumer season, when the sugar factories
run, the rate of their recovery will be much
fess. To accommodate them, we have given
them the ecxcise duty rebate. With all
that, we nave managel it very well. This
year, the performance is the same. The
net result of all this is that the last year’s
carryover of our stock was 33 lakh tonnes
and, this year, the carryover stocks will be
47 lakh tonnes of sugar, and yet we are
able to clear the arrears nearly to the tune
Rs. 1254 crores. Now, the dues are only
to the tune of Rs. 202 crores which
means . ..

PROF. N.G. RANGA (Guntur) : ior
kisans Rs, 202 crores is a big c¢nough
amount.

SHRI M.S. SANJEEVI RAO : Sir, on
15th January, 1982 the arrears were 22.9 per
cent but this year as on 15th January, 1983
it is 35.6 per cent. The differance is quite
large but on 30th June, 1982 it was 9.7
per cent and this ycar it is 13.9 per cent.

MR. DEPUTY SPEAKER : How
much it will come to in terms of crores ?

SHRI M. S. SANJEEVI RAO : In
terms of crores it will bc Rs. 156 crores.
Then, Sir, we all agree we have to see that
sugar is available to the consumer at a
reasonable price. That is also our objective.
Secondly, we must see that the farmer gets
a reasonable price. Now, how can he get
it until and unless the factories function
efficiently and effectively ? That is the
reason why we have given a statutory price
of Rs, 13 linked to a recovery of 8.5 per
cent. The States like Maharashtra, Gujarat

and their rate of arrears is 1.5 per cent in .
the case of Maharashtra and about 4 per cent
in the case of Gujarat and about 3.5 per cent
in Karpataka. In other States they have
given much more with the result the viabi-
lity of the factories is not there and so they
could not in time give the pricc. As such,
the Government has given all the facilities,
such as, we have increased credit through
reduction in the margin and we have
also created a buffer stock of 5 lakhs.
Thereby we have increased the viability of
factories and the net result is that there is
improvement and the arrears have come
down to 12.9 per cent. 1 am sure now that
the purchase of sugarcane is stopped as the
mills stopped producing from the end of
June and they have started paying to the
farmers, we are confident by 20th Seblembcr,
the canc arrears will be less thon 10 per cent.

Shrimati Kishori Sinha has raised quite
a few important point about interest.  You
will agrce with me that the Centre does not
have the means, mechanism and organisation
except Lo give guidance to the State Govern-
ments.

DR, SUBRAMANTAM SWAMY (Bombay
NorthEast) : When You can change the Chief
Minister by telephone how can you say you
cannot do more than just guide them ?

SHRI M. S_ SANIJEEVI RAO: I am
requesting the State Government to look
into it. Regarding sick mills out of 327
mills nearly 107 mills are technically weak
mills in the country. So, we have created
a soft loan so that these mills can take ad-
vantage of the loan and improve their working.
Further, we have also created Sugar Develop-
ment Fund wherein we have already allotted
about Rs.90 crores for 1983-84 and with this
we have to give the margin money required
for the sick mills and with this they can
utilise the soft loan and improve the sugar
factories. I am sure that with this they will
be able to improve the cfficiency of the
factories. You are all aware that quite a few
of these 107 mills produce less than 1250
tonnes and not only we want to increase the
capacity of thése mills but we want to
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improve the thermal efficiency. Now, how do
we do that ? We want to restructure and
revamp those factories in such a way by
improving efficiency with better equipment
and devices, to see that the heat and steam
leakages arc stopped. 1 am sure that with
these measures and also by giving additional
money for the canc development and funds
for research. We will not only be able to
improve the ¢fficiency of the factories but
also produce better quality of cane. In a very
highly competitive world as it is existing
now, unless and until wec increase the cffici-
ency of the factories and also produce better
quality of sugar, we cannot compete in the
world market and impiove the standard of
living of our people. With this background.
we are taking all these steps. '

Now, she also raised about the arrears
of U.P. and Bihar. I do agree that there is a
heavy arrear in both these States. But, as |
told you, they have not followed the
Bhargava formula, Here it is left to the State
Governments. We cannot force them and ]
am sure they will clear these arrears Dby
our giving Rs.40 crores to U.P. Government.
She also raised the issue of Bihar. 1t has not
applied for any loan. Even if they apply for
soft loan, it is entirely for the Finance
Ministry to consider it. lLet me assure you,
once again, thut the Government of 1India is
taking every step to seée that cane arrear
comes down below 109 by 30th September
1983.

SHRI SATYENDRA NARAYAN SINHA
(Aurangabad) : Sir, I am glad to learn from
the hon. Minister that he has been taking
steps to improve the working of the sugar
mills. He has told us that he has prowvided
for soft loan and he has also created a Sugar
Development  Corporation. He is going 10
revamp and restructure the sugar factories,
He has told us all the steps that he is going
to take now. But from the tenor of his reply,
I must say that he has shown a smug
complecency as he has not realised that this
13.99% arrear includes a large number of
small farmers and this percentage business
iIs not going to give any satisfaction to those
who have not been paid their dues. It may
succeed in creating some kind of satisfaction
to us in the House. But it will not sstisfy
them and the position remains that they con-
tinue to suffer.
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With regard to Bihar, hc has said tb.at;"
Bihar has not approached thz Central
Government. He said that if Bihar approaches:
for loan, it will be for the Finance Ministry
to consider this. I think when the hon.
Minister came to the House, He should bave
come fully prepared to consider our
qucstions, that is, whether any request has
been made by the Bihar Government and
what has becn the rcaction of the Ministry
of Finance, because Bihar is topmost in the
list in the matter of arrears and the Central
Government cannot escape responsibility
saying that it has no direct responsibility and
they are only to monitor the whole thing.

As nmy friend Dr. Subramaniam Swamy,
said, now the Central Government cannot say
that they have no powers ; they have no
responsibility ; they can change the Chief
Ministers at their will. And if Chief Ministers
do not act upto your instructions in this
matter, you should change them.

I read a news item in the FINANCIAL
EXPRESS that the pace of payment of
arrears by sugar mills is likely to slow down,
because the Government have released a
higher quantity of levy sugar in the market,
and as a rcsult, the prices have come down ;
they have recorded a fall of Rs.100 per
quintal, The sugar mills wanted Rs 1200
crores during the crushing season but instead
they got only Rs 700 crores, as a result of
which they could not mortgage or pledge a
large stock with the Banks, and the payment
was made only by the sale of those non-pledged
stocks. But now it is fearcd that during the
month of July and August, the pace of payment
of arrears will slow down. Th= Minister
is answering our questions today, the 16th
August, and he has yet to know the real
situation. He should have come with upto-
date figures, how far he has succecded in
clearing the arrears in respect of the various
mills. You have taken a large number of
measures to help the sugar mills to pay the
arrears and still they have not paid the
arrcars. What is the reason ? The Govern-
ment should have answered this question
straightway.

Now, I would come to my specific
questions. As a result of fall of free sugar
price from Rs.450 per quintal to roughly Rs.
355 or Rs.360 per quintal, does the Geovern-
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|
ment think that a situation has arisen when

the pace of payment of arrears would be
slowed down or it will receive a set back ?

Then, there are certain sugar factories
under the control of the Central Government.
They may not have direct responsibility for
the mills with the State Governments or
the private sector, but they have in this case.
In the statement, you have mentioned that
necessary instructions have been issued as
also a sum of Rs. 6 crores has been sanction-
ed for making payment. I would like to
know from the Government the total amount
of arrears due from these factories, and
whether the amount of Rs.6 crore would be
enough to clear the arrears completely and
enticely. Why is it that these mills have
defaulted, when they are under vour direct
charge ?

The U.P. and Bithur Governments have
been asked to remit the purchase tax. Has
the purchase tax been remited ? When were
the instructions issued ? Have the Govern-
ment been able to find out the reason why
their instructions have not been carried out ?
Why are these mills continuing 1o be sick
despite all the efforts and the measures that
you have taken ? Even those sugar [lactories
which are under the State control have becn
continuing to be sick. I ask why shou!l ihis
happen ? What is the actual reason for  all
this ?

Then, Sir, my fricnd spoke cloquently
about the success of the sugar policy and
has deprecated the Junata Government’s policy
saying that during that period sugarcane
had to be burnt. My friend Harikesh Bahadur
had a chance to tell him  whether the sugar
capes are being burnt now or mpot. But, I
from my own expcrience will tell him that
the farmers have found it very difficult
actually supply their sugar-canes to the
factoriecs, The sugar factories take a lot of
time in accepting the sugar-cane offered by
the farmers and they have to wait for days
together with the result they suffered from
the dcying up of the sugar-canes. And the
Government did not reply to this question
specifically as to what is being done to avoid
this in futurc. Are the Government aware
that last year the sugar-cane production was
80 lakh tonnes and this year they are going
to have 83 lakh tonnes, but if the small

farmers arc  allowed to suffer through this
kind of harassments and hardships, don’t you
think that there will be a trend of switching
over from production of sugar-cane to the
food-crops ? Is there no possibility 7] know
there are quite a numb.or of farmers who are
now thinking of changing over to food crops.
So, the Government must look into this
question so that the sugar-cane growers are
not put to needless hardships and inconveni-
ences. I don’t think it would be beyond the
power of the Government 10 help these
sugar lactories in making payments to them
which they have failed siganally to do. With
these words, 1 expect the Hon. Minister to
answer these questions soecifically.

SHRI M.S. SANIJEEVI RAO: Mr.
Deputy-Speaker, Sir, I have myself said that
the free-sale  sugar price is coming down a
little and we  want it to be around Rs. 5/- a
K.g. so that the viabhility of the sugar facto-
ries are sound and that they can pay the
arrears to the cane-growers, We are laking
effective steps insprte of the heavy stocks on
hand to see that they are released at proper
time so that the price of free-sule sugar does
not come below Rs. 3=

SHRI SATYLENDRA NARAYAN
SINHA : Has it comce down or not ?

SHRI M.S. SANJEEVI RAU : It came
down a little, but we are taking measures to
se¢ that they do not come down further so
that the viability of the factories is sound.

SHRI  SATYENDRA NARAYAN
SINHA : 1 have said they have come down
by Rs. 100 a quintal, That is my specific
point.

DR. SUBRAMANIAM SWAMY : Who
is the Minister evading the direct questions ?
He is not answering that question.

SHRI M.S. SANJEEVI RAO : The
eight factories he mentioned that have been
taken over bo the Government, they owe to
cane-growers not more than about Rs. 5/-
crores, And since we have given six crores
of rupeces, we arc going 10 give this money
to the farmers and see that within a few days
not a single rupee will remain to be payable
to the farmers.



361 Cane price arrears due
Jor payment

MR. DEPUTY-SPEAKER : He. was
asking why there was arrear in the public
undertaking sugar factories.

SHRI M.S. SANJEEVI RAO : As |
told vou we have tried to forgo the statutory
price, which the Central Government has
formulated. That is about Rs. 13/. per
quintal, if the recovery rate is Rs. 8.5 and
since we are living in  the repsective States,
we have to fall in line with the State
Government practices and we are clearing
the-arrears,

PDR. SUBRAMANIAM SWAMY :
Why did vou have arrears in the first

place ?

SHRI SATYENDRA NARAYAN
SINHA : Sir, he says that since the factories
arc in the respective  Stules, 1o that extent
they are to obey the orders of the Suate
Governments in paying higher price of sugar,
whether thay arein UP orin Bthar. My
question s if the purchase tax is going to
he remitted, in that case  the price  will

be less.

SHRI M.S. SANJEEVI RAU : Anyway,

Sir, we are now clearing the arrears.

SHRI SATYENDRA NARAYAN
SINHA : Along with the Interest 7 Let him
say, in the Central sector they must pay the
interest if they fail to make payment within
14 days.

SHRI M.S. SANJEEVI RAO : That I
tell you, Sir, that we go along with whatever
th: State Government practices are where the
mills are situated.

SHRI SATYENDRA NARAYAN
SINHA : The answer was. We eannot force
the State Governments to pay the interest.
Now the Central Government is running
those faetories-whether they are situated in
U.P., Bihar or elsewhere. Then they incur-
red arrears. They have defaulted. So, they
must comply with the provisions of the Jaw
and pay interest on these arrears. They must
set an example, (/ntcrruptions).

MR. DEPUTY-SPEAKER : He is rep-
lying to Mr. Sinha.
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SHRI M.S. SANJEEVI RAO : We
follow the directions of the respective State
Governments.

MR. DEPUTY-SPEAKER : He is follo-
wing the rules of the State Governments.
( Interruprions;. He cannot go against them
that is what he says.

SHRI SATYENDRA NARAYAN
SINHA : Do the rules of the State Govern-
ment over-ride the provisions of the law ?
l.et him sav that.

SHRI N.K. SHEJWAILKAR (Gwalior) :

We are interested in knowing it. I am not
putting a question.
i
SHRI P, RAJAGOPAL NAIDU :
ROSE.

MR. DEPUTY-SPEAKER : Mr. Shejwal-
kar and Mr. Naidu, you cannot raise any
questions.

SHRI N.K. SHEJWALKAR : After all,
to the specific question he has put, the Mini-
ster should reply.

MR. DEPUTY-SPEAKER : He has rep-
lied to Mr Sinha.

SHRI N K. SHEJWALKAR : Itis being
slightly side-tracked.

MR. DEPUTY-SPEAKER : It is for
Mr Sinha to say whethe her is satisfied with
the reply or not. It is between him and Mr

Sinha.

SHRI SATYEI\!D'RA NARAYAN
SINHA : Sir, I seek your protection. You
must ask the Minister to reply to it.

(Interruptions)

MR. DEPUTY-SPEAKER : He knows
the question. He will reply; he is an effici-
ent Minister,

SHRI M.S. SANJEEVI RAO : I have
already answered. Now about the third point
which is very relevant, about the sick mills
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which are still there, in spite of our efforts.
(Interruptions). Mr Shejwalkar is an expert
on atomic energy. He should raise more
questions on it. (/nferruptions).

NARAYAN
question about
should

SHRI SATYENDRA
SINHA : This is a specific
interest; and Central Government
honour the provisions of the law.

SHRI N.K. SHEJWALKAR : _Wc are
not concerned with State Governments.

(Interruptions)

SHRI M.S. SANJEEVI RAO : 1 will
answer his question. As 1 told in the begin-
ning itself, how will the common man get
his sugar at a reasonable price, how will the
farmer get a reesonable price, until the mills
are healthy ? If you want deliberately to
make them  unhealthy; how will they
function ?  (Iuferrupfions) 1 am coming to
your point—I want to give the background.
If the statutory price given by the Centrel is
Rs. 13/- per quintal, when the recovery rate
is 8.595, and if some of thc State Govern-
ments force the sugar mills to give a higher
...... (Interruptionsy and if they fail to
pay the arrears, how will thev pay the
interest on top of it ? That is why we do
not want to enter into the controversy. We
leave it entirely to the State Governments to
solve the issue. As regards the eight sugar
mills, we would like to fall in line with
whatever the State Government says.

SHRI SATYENDRA NARAYAN
SINHA : Let the Minister recall the anno-
uncement made by the Central Government,
that it will be Rs, 17.25 per quintal, How
does he take shclter behind Rs. 13/-?
Secondly, he is not answering my specific
question about interest, which the Central
Government should honour.

(Interruptions)
13 .00 Hrs

MR. DEPUTY-SPEAKER : He said,
what the State Government follows, only the
Central Government can also follow the
same rules. There should not be anv con-

flict between the State and the Centre.
Don’t put him into trouble. He has made it

very clear. He will only follow what the
Statc  Government follows  with regard
to it.

SHRI N.K, SHEJWALKAR : You

should protectus.

MR. DEPUTY-SPEAKER : I have only
communicated to you what he said. 1t is
for him to reply.

(Iuterruptions)

MR. DEPUTY-SPEAKER - He has put
a specific question, He wants tc know
whether the Central Government— because
it isa Central Government undertaking
will pay the interest. You give a specific
reply to him,

SHRI1 M.S. SANJEEVI RAO : We will
follow the State Government's direction.

MR. DEPUTY-SPEAKER : Why can
vou not say that vou cannot follow it ?

DR, sUBRAMANIAM SWAMY : Why
can you not say that you will or you will not
follow it 7

MR. DEPUTY-SPEAKER : You can
give a straight reply.

{ Diterruptions

DR, SUBRAMANIAM SWAMY : You
can adjourn the House if you like so that
he will have some time to consult his officials
and come back prepared. [Sut he cannot
evade the questions. Calling Attention is
meant for questions. Hcis evading the
questions. | want to know the answer ol
his question so that T can ask him some
other questions,

SHRI M.S. SANIJEEVI RAO : ] have
already informed the House that therc are
about 326 mills now running in the country.
Out of them, about 107 are technically weak
mills. Even through we have created the
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soft loan facility,
raise margin money. Weth that background,
we have created:- this Sugar Development
Fund wherein we will also create money to
the tune of Rs. 90 crores so
give this margin money to them, so that in
turn they will utilize it to get soft loan. We

hope with this arrangement they will be able

to become healthy,

As regards Bihar, T have already infor-
med him that Bihar Government has not
asked the Central Government about it. But
if they ask about it, I am sure, the Finance
Ministry will consider it very sympathetically.
What thev have done in U.P. should defini-
tely help the State Government to see that
they get enough money to pay arrears.

MR. DEPUTY-SPEAKER : The House
stands adjourned to mect at 14.05 hrs.

13.03 hrs.

The Lok Schha adjourned for Lunch till
five minutes yast Fourteen of the Clock.

The Lok Sabha re-assembled after Lunch
ar Eleven minutes past Fourteen of the
Clock

[MR. DEPUTY-SPEAKER in rhe Chair]

A ANRIE FAT (AFIASTAS) : IUTET&
wEIed, AAT AgeT A YA AT F! Y&~
AT T AT F FT g (F a9 A AT Y
foeer &7 aret # frare qarare gf &
fRFrE Farar F1 AW ST FI@HIA F
FiF & ges § frarsrzgrg & s
F1 f@qar awar @1 A0 | I IFIC &
fag a9 sgm@T ag garw T W §
f& fargard wsa gx®I< &1 &4 S
Fiee  sraa few & 0 I qiwsS)
R ag sgad € 5 13.9 ax@c &

» IHMAT & AT fUear @y sqrar I& 4w
9T | 9 9T A9 9 gar & | &, Afeq
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12.9 wfawg & e areafasar sa1 § ?
7§ §AEAT I WRA T FE AR
ST Wig A W @Ew fagre &K
ST 9IW £ | I SAIFT qROTAT HIX
Ffears fagix A ST s_RW &I § |
fagre & @1 g aF1ar 54 sfawa § 52
I wew ¥ 32 wfgwa, 3@ ax afg s
gu gid &, ar|war difST 1 @ &
qrg fugd 9@ & IFW F R F I
AITH ZAT 239 H faar g1 gasr QI 7
720 gu, & fa% I-dtT @E Il &
qH FEAT A3AT | U6 Siq1 faq
fagar e 2, faa 93 fogsr fasT &1

FEET 66 @18 30 FHAI o § 3T gW

qIa &T | U2 30 1@ 62 FATT §IQ
2189 g9 HIg fga 7 | #qU=
88 ATE To Al Al &I fqs &' & |
AT AT FF AAT FT qAAIT FL W
Tt & AATaT I AEA FT qFearg fas
F faeq a9gd &1 § T a7 &1 sare
At gaF farq § | 7@ oF e O A9
:, foa® faeq foed @ &1 A aw@En
g AR =agT & fawr wE 3 faaT 3w
THIAT aTRY &, AfwT FIE FTIATET TGN
g g SE & A “feald” fag
¢ i &1 at® 32 @1@ TOA  FT THIAT
21 g fag #1 @ | FUS
76 A1E@ ¥IA FT AFT4T §, q 99 IFQ
gg 99 & agl, fogq @1ga F g
MFITAIX &I AIE 40 ATG FT IFAT
g, VBAFAT FT TIF 52 ATG FT IH14T
g AT JAUFN F G 48 ATE  FT
TFEMAT |

A9 H 3T qUEAT & qF ATATE
fora &1 fas A% qaasar 3 fwar a7 e
o &1 arae 99 78 fear ) 93 ae™
TGS & A4 79 § 3 o Feg &
grr garfag T g, S 7w 8 Faey
#Iux faa g ) 3@ faw Y avg, fag
sl R a9 W@, 87 ey
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89 AT TN IFTAT & | o ATT @y
ST FE17 gaE €, T A A HTEA q70AT
g a8 ;T Fgar g 7 o¥fewnd Fwifedls
T#E & T3 41T A HA-F2TE ATET FAAT
T 2-2-1478 FT AT T T@ H ®IT
uguzdee fdar, §awa 3(0) 39 & ST
TqT | a4 ATE-AI% W[ H FZAT 7 °

“Where producer of sugar or his agent
fails to make payment for the
sugarcance purchased within 14

, days of the date of delivery, he
shall pay interest on the amount
due at the rate of 15 per cent per
annum for the period of such deli-
very beyond 14 days™.

AT AT AT fAe T S g
geq #wr fag § gvF @A # Fadr
AT FQT ATT & FFaTT AW FT IAAT
fear & aroraw fear 2 7 afe eew=s
fear & ar sai 7 afz mraa fwar 2 &
FGT ATT A grEivd &1 9§z far g ?

JTT ZHAT @ AATH & T2 Fg 7
rd 3 fF 9EW GIEIT F 919 GiE
JETATTA 8, & g W FI IIEIE 2
AFHT §, AWA T TFA g | 41T F1 AN
Faw fAgmaAr 2. o1 w9 7 g
y FET ®1 UOF TF fA@T &, I 9F H A
o1 2T & § AT § A SATAAT AIZAT-
FeE T ATEIT & a7 §97 g fAgw fqm
d f& a®rar A 1T AT faAT SIAT
P11 F#E10 FIHIT 7 U AT T 39
wFue ¥ fag 12 (9l (@@ g 7 & a3
F1a &9 1913 O9 @1 § - 98 FIAT 773 7
3 zgy qIor fFHEEA § dR AT EH 97
gAT AZ 17 T W E I AT FTE fF
aFe FIAT VST GIFIT F fEwaErd
g v wsa AT &1 faemard @
AT A F1 F19 FI9 A3w 397 §, IW
F1 wrfqes FTAT g, &1 FAT AT 7 3T 7
gifyzr  fsar 2 ar A8 fEar 7 oaax

mifze  faar grmr @t sng &1 9ar s

- g fe faet faa & saer 73Y fear & ?

17 7 wifqeT frar g @1 g F T4y
FA1 g1 fof F+1a gaFI F1 A1z oAy
¥ 01 sars FEY ¥ g € 1 safm¥ § saAr
Figar g f& &g gvare 7 fEg arda
71 fagw fer fF smiw &7 Tww 47 Ara-
g & AR H T HAIR-AI® FAF AIZAT

2 |
<

¥IT GTT AIFIT FT AT &IT -
939 AT F gEx 9 FI o7 fAma
9T agi & FT qA(T AIAT 2.937W FIFIT
7 ga v faer g fF

crqifeafaa faoT ¥ gwiEdr wragTE
33 msar wfe7 71 %z fearaar g va
IAY gz qyeT F1 0 2 fF T AimT H
FTAUE FIAATET T HAITHT 4770 U3 |

Z oA gL AW F 3 T 25 S &7
21257 F1WAT AfwF 7 gy wmAd
¥ F1 W€ FAATE T YT ATTA FUA F
FET AT 47 | HIF 16 ATET § AVT {17
gF AT AT 7 gH Fo A qAT AF
i g faed wiiy &7 ger w41 #iv
aeqr afga &1 (&7 a3 fagr 91| AfFa
SAFT FIT  TIIT AT ATAT | 947 fFare
FY &1 Far ¥ | 1T ATESA &l
qTFT  TT FHAF T TS
vFT ST 97 I[AST 2 1 AT IH A=
¥ ZAKT FEIAT A AN | F (77 v
faaza w= a1 f& f&aF1 #7 7997 FFTQT
1 5eal WA w914 & fag 3faq @4-
FIgr ANST | gz dvEr faeRari 3
A17 ZaF WM AE aFF | 9T GEW F
32 778 W7 fagis § <4 wvme fEmay
FT @FAT & | 1T ST AW FIAIT F
g% fr ggz 930 & famar &1 aFy

7150

T1 0% WA ¥ sEw wuam. &3 faar
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ST ) 9 9T A fgwEd wFATE
wiferg |

a1 fwarEt & frew Wiy Fw g0
qer 3 FmifE I weAr A@Erafear &
AT gadt Argrafzal & G A AT A
waa § FJt faa gar § 1 I@ 9 I
ST« agd f&ar ST FT R, 9T 9T Tl
1@ ¢ | fEa1T ag daar qg &7 97
wWafE g az Fara@ ? g8 999
SY, AT a ar a0 A1g 0 agn FEa
g &1 fadw a1 =ifge framEr &
faeq st WIdr TFF FF141 § ITET S99
IgAT TF & F1q 1 ag F qOF A9
SEATd HIAT g A1 ATTH ATAT FIAT g
f& @19 w93 Jard ¥ 43 TF 1% 91570
f&F za 97 AT FaT FIATE F W g AR
J9 A% AMGA USH GI&TL & 4T
arewr feX & oI 87 9T 41 A VST
gTFIT 7 f@war 3

SHRI M. S. SANJEEVI RAO :1 have
mentioned to  you earlier, this year is an
unprecedenied year, You are all aware how
best we are managing this very awkward
situation. We have in our stock/nearly carry
over of 47 lakhs of sugar and naturally the
market is dull.  So, with  all this adverse
circumstances [ can assure you that we are
doing very wcll.

Coming back to onc  or two points
which my friend Shri Ashfaq, Husain . made-
he referred to two factories one in U, P.-
Siswa Bazar and the other in Bihar.

ol HAKIF gAA : gz o A+ fHgre
F @rT aT faur g

. SHRI M. S, SANJEEVI RAO: These
are all individual cases, We would certainly
request the State Governments, to look into
it.

Regarding the , third one-Gauri = Bazar
Sugar Factory, we have agreed  that we owe

L

SRAVANA 25, 1905 (SAKA)

to growers by sugar 370
mills (CA)

nearly Rs. 5 crores. We are going to clear
the entire amount very  shortly.
Ministry has given us Rs. 6 crores. With
that we will wipe it out.

"
1

Finance

Regarding the other question of interest

for which he has been repeatedly saying, let
me tell the House, had the State Government
acted prudently and pragmatically
Gujarat, Maharashtra or karnataka, they
would not have this ugly situation.

DR. SUBRAMANIAM
Karnataka has Janata Goverment.

SWAMY :

SHRI M. S. SANJEEVI RAO:
Whatever it is. You are the Member who
will insist why are you interfering with the
State  Government? We have to give
guidance. Whoever follows our guidance
will do well. Just because Karnataka Govern-~
ment followed our guidance they have done
well, They did not do on their own. Inspite
of the adverse situation we are managing very
‘well and I am very confident that by 30th
September, the arrears will be definitely less
than 10%.

ot ANEIEH gaT : FEEe F F o
ST HA FZT 9T, IFFT TAT9 Agh AT & |

DR. SUBRAMANIAM SWAMY
Sir, the call-attention motion was initiated
by Mrs, and Mr, Satyendra Narain
Sinha,

MR. DEPUTY-SPEAKER No, no.
By Shrimati Kishori Sinha and Shri Satyendra
Narain Sinha. He should not say like this.
They are hon, Members of this House,

- DR. SUBRAMANIAM SWAMY : Yes, it
was initiated by Shrimati Kishori Sinha and
Shri Satyendra Narain Sinha, Incidentally,
they are married to -each other, They are
both farmers and they have put the Minister
in great difficulty before lunch-hour. We
hope, after lunch-hour, he has come suitably
briefed and come back to answer the ques-
tions they have asked, because they are still
unanswered, thanks to your protection of
him instead of ys. The -question is, will
they . pay the arrears or not? Leave it to

llke .
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your conscience whether you will allow the
farmers of Uttar Pradesh and Bihar actually
 to rot because the Government is not abdica-
" ting the responsibility towards them which
under the law, they arc supposed to do but
they are not,

st /AR FTIR (fg#m) : gfearom
T AT 7Y f=ar §

DR. SUBRAMANIAM SWAMY : Mr.
Bagri is right, He is right for a change. This
sugar industry is a most vital rural industry.
In fact, if it is properly looked after and
developed, it will provide millions of employ-
ment plus a variety of by-products. You do
not know, molasses, alcohol and even syneh-
tic rubber are produced out of sugar. This
is a tremendously complex industry and 1 am
sorry this is being deteriorated because of
Government’s neglect and caliousness,

MR, DEPUTY SPEAKER : It is in-
creasing its production,

DR. SUBRAMANIAM SWAMY :
They are saying that they are having pro-
lems with the production.

Now the Minister has been informing
the House in one direction. But the whole
country and the press of the country know the
truth, Take FINANCIAL EXPRESS of 5th
August, 1933. He has given statistics up 10
30th Junc. As Mr, Satyendra Narain
Sindha has said, why have you come with
this outdated  statistics ? Why  don’t you
come with the recent figures ? I know  why
he has not c¢ome  with the recent figures
before the House because the recent figures
contradict what he says. Now let me read
out the relevant portion. This is the
FINANCIAL EXPRESS :

clearance  of sugarcane price
arrears due to farmers which
have got accelerated in May and
June is expected to receive a set-
back.”

“The

This is what the FINANCIAL EXPRESS
which keeps a very close  watch on such
matters says. In fact if you take July and
August, there has been a set-back and the
statistics are  hidden  from the House.
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Therefore, what he has told us about
clcaring etc. is wrong, I have seen with
my own eyes last week when I was in the
district of Gonda in Uttar Pradesh and there
a delegation of farmers come to see me.

They were literally in tears.

| ]
SHRI M. RAM GOPAL REDDY :
Rather you have gone to see them,

DR. SUBRAMANIAM SWAMY : Yes
I have gone to Gonda and they came to sce
me. How has the sugarcane man come
here ] do not know. Heis one of the
defaulters.

MR. DEPUTY-SPEAKER : Ask . him
whether he has paid the arrears.

SHRI M. RAM GOPAL REDDY : Sir,
our suqar factory paid at the ratc of 2.36,
highest in the country.

SHRI HARIKESH BAHADUR : He is
increasing our number.

DR. SUBRAMANIAM SWAMY : It
is a matter of sadness that the Minister is
informing the House that problems of plenty
c.uld be as troublesome as the problems of
shortage, if not morc. This is a very sad
position that if the farmers produce for the
country, than the Government is not in a
posilion to manage that surplus. How can
that be ?

I do not know in this country, things arc¢
happening which do not happen anywhere
else in the world. The Minister had a dig
at the production of sugar during the Janata
Rule. He said, on another occasion that in
1979 there was a production of only 40 lakh
tonnes of sugar. Now, he says, the pro-
duction is about 84 or 85 lakh tonnes. 1
am not able to understand this. If the
production of sugar has gone from 40 lakh
tonnes to 85 lakh tonnes, how is it that
price of sugar which was Rs. 2.20 paise a
k. g. during the Janta rule has gone to
nearly by Rs 6/—a kilo ? Which economics
is this in the world ? Nowhere in the world
an increase in production is coupled with an
increase in the price, But these people have
produced this kind of situation,
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SHRI XAVIER ARAKAL (Ernakulam) :

The price of sugar during the Janata rule
was Rs. 10/—a k. g.
DR. SUBRAMANIAM SWAMY :

There wili be a breach of privilage against

him.

SHRI HARIKESH BAHADUR : The
price was Rs. 42 a k.g.in Ranchi in
the year 1980 when the Government came
to power.

MR. DEPUTY-SPEAKER : Dr, Swamy
did not know many things during the Janta
rule.

DR. SUBRAMANIAM SWAMY : |

have been a professor of Economics and I
am teaching in - my class  room that when
production goes up the prices fall. These

people make me forget my economics.
production also iucrease, and the price also
increases because they are collecting commis-
sion on the way. That is the reason why
the situation is like this and the sugar mills
association and the sugar mill-owners know
that they can get away breaking the law and
not paying the arrears. They are collecting
commissions and they would not do anything,
Here, Shri Ashfaq Husain has just quoted
the relevant scctions in the Jaw that you are
obliged to pay the arrears. This is what
the law says. When the Central Government
mills are breaking the law, you are not
giving any protection to the farmers.

PROF. MADHU DANDAVATE
(Rajapur) : They arce all perverted econmists.

DR. SUBRAMANIAM
That is right, They are all perverted econo-
mists. He does not know what is meant by
““perversion’”.

SAWAMY :

PROF. MADHU
1 leave it to them.

DANDAVATE :

MR. DEPUTY-SPEAKER : Mind it,
one professor is trying to  teach another
professor.

DR. SUBRAMANIAM SWAMY : The
® Minister is actually  deputing for the real

Minister, I can say. he is acting for the
real Minister. He is an electronics man and
he is giving all statistics. But he does not
understand ~that the statistics do not mean
anything for the farmers. Now, take, as he
has said. that the arrears are only 14%of the
total payments. Now, he has distorted the
facts. If the arrears of 14%translated into
different regions, they would have comple-
tely given a different meaning. For example,
in Mabarashtra, it is only 1.8 or 1.4 per cent
of the arrears. In  Karnataka where the
Janata Party is in power, it is also something
ridiculously small. Whereas in Uttar Pradesh
it is 319% in Bihar, it is 54% Now, this is
what has to be brought out. The Minister
cannot hide the fact behind the aggregete
statistics. Let it be broken down. In U. P.
and Bihar when you go into it further
down, you find that there are poorer districts
where the arrear of payment is almost 100%.
In Gonda where I wert there, I was shocked
to learn that it is something like 92%,
And this is what the Minister is not bringing
to the House and he is hiding behind the old
statistics.

What is happening is there is double
squeeze on the farmers. The double squeeze
is that the private money lenders and the
nationalised banks are demanding money.
Is it not a fact ? Even Prof. Rangaji is on
my side. On rare occasions, he comes to
my support, Now, on one side, the banks
are squeezing and the bank officials are
squeezing the farmers. There is no control
on them and Mr. Pattabhi Rama Rao does
nothing to keep them on check.

(Interruptions)-

Therefore, Sir, this is a double
squeeze. 1 want to know what he is going
to do for the farmers. We have raiseG the
Call-Attention Motion to get electronic data
on what percentage and so on, We want
to know what relief the poor farmers are
going to get. We are not prepared to
accept the argument that the State Govern-
ments can do what they like. This Govern-
ment is not a federal Government. Under
our constitution, itis basically unitary
with subsidiary federal principles. /nterrup-

tions).  You ask any Constitutional
export. He was supposed to be in the
Constituent Assembly. In fact, there is a

demand to make it more federal. That is

sugar Mills (CA) 374 ’
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a different matter. Todaygor them- to say
this after what has happened now in Bihar
where at mid-night the Chief Minister who
had the majority was summoned.........
(Interruptions) 1 am only saying what
power they have, and that power should be
used in favour of farmers. There isa
double-squeeze. 1 want to know what he
is going to do for them. On the one hand
they are not being paid their dues by the
mills and on the other hand the nationalised
banks and other agencies Electricity Board,
etc., are demanding their payment, they ate
attaching their properties, they are driving
them to destitution. There is no protection
for them. So, that is my first question.

The second is—] come back to this
point ; there will be a big HALLA GULLA
from there if you do not give us protection;
the law which Mr. Satyendra Narain Sinha

MR. DEPUTY-SPEAKER : Are you
threatening the Chair or th: Minister ?

DR. SUBRAMANIAM SWAMY : 1|
am only informing. ] am nota member
of the TULF.

Shri Satyendra Narain Sinha raised the
question of payment of interest on arrcars.
You cannot avoid that. He quoted the
exact law. Mr. Ashfaq Hussain gave the
extact provision in the law. So, he has to
answer that.

The second question is why is it that
in respect of Contrally-managed sugar mills
you are not paying interest on the arrears.
I want to know for how long these arrears
of Rs. 5 crores have been outstanding. He
has said that Rs. 6 crores have been set
aside. For payment of arrears of Rs. 5
crores, why is it that Rs. 6 crores have been
set aside ? Is that Rs. 1 crore for party
purposed ? I do not know. I plead ignorance
Why has he set apart Rs. 6 crores for pay-

ing Rs. 5 crores of arrears ? This is a
question which he must answer.
AN HON, MEMBER Service

charge,

DR. SUBRAMANIAM SWAMY
May be ;v._grvicc charge. 1 do not know. He

has to tell us.

When he says that it is going to be
paid soon, ] want to know how soon. Is
he giving a deadline ? August 15 should
have been the deadline. But August 15
has gone. Are you going to give September
1 as the deadline ? '

Finally, 1 would like to know whether
he is aware that some of the things he has
said in  his statement white washing the
whole affair have been contradicted in
the press. For example, the FINANCIAL
EXPRESS of 5th August says that ‘‘the
U.P. and Bihar Governments (the two
States which top the list of cane-arrears)
have not yet granted the pcomised remission
of the purchase tax on sugarcane bought
by the mills to compensate for the high price
of cane paid by them™. (/nrerrnptions) He
says that concessions are being given, excise
duty rcbate, ete. There are statements being
made by Ministers of State Governments
that it has not becn possible to make the

rebates. He has the responsibility to
answer whether these rebates are indeed
being paid. Secondly, I want to know

whether it is a fact that the credit needed by
the sugar mills, as they claim, was Rs. 1200
crores and they were actually given Rs. 700
crores and rthat they are advancing this as
the reason.

Finally, I want to know whether it is
a fact that the Sugar Mills Association has
approached them recently saying that because
of the low price of free sale sugar, these
arrears are there and that the Government
should close their eyes in case they jack up
the free sale sugar price and whether the
Government is about to agree to an increasc
in the pricc which the Sugar Mills Associa-
tion may charge. T would like to come back
to the same point again ; I want him to give

a deadline by when all these arrears would
be cleared.
SHR:1 M.S. SANJEEVI RAO : Mr.

Deputy Speaker, Sir, I have clearly stated
earlier that on 15th January, 1982 the percen-
tage of arrears was 22.9 per cent and on
[5th January, 1983 it is 35.6 per cent. With
that big gap we could bring it down as on
30th June, 1983 to 13.9 per cent,

DR, SUBRAMANIAM SWAMY
What about on 1st August, 1983.
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SHRI M.,S. SANJEEVI RAO : Natu-
rally it will come down. Sir, I will stick to
my percentages and prices because as I told
you the sugar mills owed to the farmers to
the tune of Rs. 1456 crores, We have
cleared most of it and we have yet to clear
Rs. 202 crores. Compared to this 202 crores
in the corresponding last year it is Rs. 156
crores but I only appeal to the Members
to realise what a strain it is for the Govern-
ment and millowners that they have to carry
nearly 47 lakh tonnes of sugar. You are an
economist. . ....

DR, SUBRAMANIAM SWAMY : Sir,
he is answering questions which 1 have not
asked.

SHRI M. S. SANJEEVI RAO: The
price of free-sale sugar could not go further
down otherwise the viability of sugar facto-
ries will be jeopardised. With all this back-
ground the Government has taken adequate
steps. We have reduced the margin money
from 25 per cent to 17.5 per cent. We have
also given cash-credit facilities to the tune
of 125 per cent more than the last year. On
the top of it we arc asking the banks 1o
make evaluation instead of Rs. 333 per
quintal at a higher level and, as such, the
sugar factories will have additional money
to the tune of about Rs. 40 crores. We are
doing all this. We are also allowing buffer
stock of 5 lakh tonnes and all the money is
to be provided by the Government of India.
With all these facilities we are making the
sugar factories viable -inspite of the obstruc-
tions made by Dr. Subramaniam.

DR. SUBRAMANIAM SWAMY : Sir,
my spacific questions have not been answered.
You ask him to answer the specific questions
asked by me.

s FAIIR JWE . IS TG AG) & |
ward ag & f& Braral &1 gar faar sra
ar agl ?...

‘(Insterruptions)**

MR. DEPUTY SPEAKER : Nothing
will go on record without my permission.
® Shri Harikesh Bahadur..... .

———
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Y AAITW JIWT 2 G AL E HATH
A1ET § | we &g fafeer wwq swE
T 91g garer fedr &1 g7 ar gT AEET A
I B HT ATTHIT § 1

MR. DEPUTY-SPEAKER : I cannot
direct the Minister to reply the way in which
Dr. Swamy wants.

(Interruptions)

DR. SUBRAMANIAM SWAMY : He

- has ignored my questions completely.

(Interruptions)

MR. DEPUTY-SPEAKER :I cannot
direct the Minister.

(Interruptions)

SHR1 MANI RAM BAGRI : Why can
you not ? (Iasterruptions).

MR. DEPUTY-SPEAKER : Only Dr.
Swamy can object, not you.

st qAY R amgt (6T AT q|
fawrer difSq aragee 4 |

MR. DEPUTY-SPEAKER
will go on record.

: Noihing
(Interruptionsy**

DR. SUBRAMANIAM SWAMY : I
am objecting. He has not answered my
questions to my satisfaction.

(Interruptions)

MR. DEPUTY-SPEAKER : Mr,
Minister, do you want to add anything more
to what you have already said ?

SHRI M 'S. SANJEEVI RAO
already said.......

:'1 bhave

**Not recorded.



379 Cane price arrears due for payment AUGUST 16, 1985 to growers by sugar mills (CA) 380

(Insterruptions)

DR, SUBRAMANIAM SWAMY : 1]
have asked whether he is going to pay
interest on arrears or not, (Jnterru plions).
This is how you treat the farmers,

SHRI HARIKESH BAHADUR : This
shows the callous attitude of the Government
towarys the farmers, They are facing a lot of
problems.

(Interruptions)

SHR] HARIKESH BAHADUR : Mr.
Deputy-Speaker, Sir, the questions which
have been continuously raised are : what is
the reason for Government not paying the
dues to farmers with interest on arrears ?
Why has the Government already passed
the Order ? It is a statutory Order. I would
also like to quote the Sugaicane Control
Order of 1966, This is a basic question.
I do not know why the hon. Minister is
hesitating to give a categorical reply to these
questions. These questions must be replied
to. The statutory order of the Government
is being violated by the State Governments
as well as by the Central Government ; both
the Governments. This is a very dangerous
situation. If this kind of situation is allowed
to be developed, then they can just violatc
the Constitution of this country. How can
you give protection 1o the farmers and the
people of this country, if the orders which
are being passed by the Government or the
laws which are Dbeing framed by the Parlia-
ment are violated by Government itself ?
It is a very dangerous situation and my Sub-
mission is that the hon, Minister should first
go and consult the Prime Minister and then
come here and reply to our questions, This
business can be posiponed now. We want
the reply to this particular question. This
is a pertinent question and very important
question and it really relates 1o the farmers.
(Interruptions).

One problem that i1s being faced by the
farmers is that they are being harassed by
various Government agencies for repayment
of the loans that they have taken tfrom thosc
agencics. Farmers are being asked to pay back
the loans, but they do not have the money
because their money is with the sugar factories.

4

The sugar factories are not paying them the
money. If the farmers get the money due to
them, they would be in a position to repaye®
the loan. While they are being harassed by
these agencies, the State Governments are not

-looking into this problem of the farmers.

We have raised this issue time and again,
but the Government has been callous in their
approach to this question. They have not
taken up the matter with the State Govern-
ments and instructed them not to harass the
farmers. The farmers are being harassed
even by the agencies of the Central Govern-
ment like banks etc. At least the Central
Government should direct its own banks that
they should not harass the farmers. As I
said, if the farmers receive their dues from
the sugar factories, they would be in a posi-
tion to pay back the loan, but they are not
getting it. From all sides the farmers are
being subjected 1o several types of tortures
and difficulties.

Further, will the Central Government
provide to the State Governments from some
Central fund the total amount of arrears duc
to the farmers, so that the State Government
can distribute it to the various sugar facto-
ries, who, in turn, can pay it to the farmers
against the arrcars due to them. Is the
Government going to have such a proposal
or some such scheme ? If the Government
does not have any proposal at present, |
would request the hon. Minister to consider
and make such type of arrangement so that
the farmers may be saved from various kinds
of harassment.

Finally, was there any Narsimhan Com-
mittee apointed by the Central Government
which suggested to the Government to the
discourage growers from growing sugarcanc ?

. This was because if they continue to grow

sugarcane, other commodities like ricc,
wheat, pulses etc, would have to be imported.
Since that committee has suggested like that,
has the Government decided to discourage
farmers from growing sugarcane ?

SHRI M.S. SANJEEVI RAO : Mur.
Deputy Speaker...... (Inierruptions).

MR . DEPUTY-SPEAKER : You hear
his reply fiist; this is not the proper method |
He is replying. ~ ' A
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SHRI M.S. SANJEEVI RAO : Sir, 1
have repeatedly told this august House that
the role of the Central Government is to give
guidance, and it is for the State Govern-
ments to......

DR. SUBRAMANIAM SWAMY :
What about the Centrally-managed mills ?

(Interruptions)

MR. DEPUTY-SPEAKER : Let him
complete his reply, otherwise 1 will have to
g0 to the next item ...Should you not hear
me? Am to teach you like school chil-
dren ?  Let him reply, and it is for Shri
Harikesh Bahadur to say whether he is satis-
fied or not.

SHR1 M S. SANJEEVI RAO : I have
told you how efflective our Government is (o
protect the farmcrs. There is a rccord sugar-
can production in this country. We have
taken adequate measures to help the farmers.
The factories instead of working for 140 days
are working for 200 days. ‘This is to sce
that all the sugarcane produced by the
farmers is taken by the mills. To give you
the background, Jlet me tell you that the
sugarcane production used by the mills was
only 35% earlier.

Fiftyfive per cent was for Gur and
Khandsari. But because of the effective way
the Government have done their homework,
we could consume sugar to the tune of 45%,
The reason why the farmers come to the
sugar factories is that we have given better
services to the farmers. So, turning back to
the point raised about loans, I do agree this
is an important factor. We will request the
Statg Governments to help them.

(Interruptions)

DR. SUBRAMANIAM SWAMY : He -

is not replying to the question on payment
of arrears.

' MR. DEPUTY-SPEAKER : Let him
complete his reply.
5

{ Interruptions)
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MR. DEPUTY-SPEAKER : Subrama-
niam Swamy, let him complete his reply.

DR. SUBRAMANIAM SWAMY : That
question must be answered.

(Interruptions )

SHRI M.S. SANJEEVI RAO : 1 have
alrcady stated to this august House that the
Government has fixed a staturary price and
the pregmatic and pregmatical governments
like Maharashtra, Gujarat and including
Karnataka. where there is Janata Government
rule, they have followed it.......

( Interruptions)

DR. SUBRAMANIAM SWAMY : Sir,
he is playing the tape again.

SHRI M.S. SANJEEVI RAO : With the
net result their arrears to the farmers are
now very small.

DR. SUBRAMANIAM SWAMY :
What have you to say on interest payment on

arrears ?

SHRI M.S, SANJEEVI RAO : The
states which have not followed this, they have
got into the trouble, For that we are taking

-adequate measures.

Mr. Harikesh Bahadur has raised a
point whether the Central Government will
help the State Government ? The UP Govern-
ment has approached the Central Govern-
ment.

DR. SUBRAMANIAM SWAMY :
Interest payment on arrears. That is what
you should ask him to reply.

SHRI M.S. SANJEEVI RAO : The
Central Government has taken measures to
help the farmers. Similarly, if the other
State Governments want some help,
certainly the Finance Ministry will look
into it.



383 St correcting answer to SO

DR. SUBRAMANIAM SWAMY : Sir,
we are completely dissatisfied with his
answer.

(Interruptions)

DR. SUBRAMANIAM SWAMY : This

is an anti-farmer Government and you have

participated in it.

[Dr., Subramaniam Swamy and some other hon,
Members they left the House. )

14,58 Hrs,

STATEMENT CORRECTING ANS.-
WER TO SQ No. 768 OF 27.4.1983 RE
LICENCES FOR MANUFACTURE
OF MINI-MICRO COMPUTERS.

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI M.S. SANIJEEVI
RAO) : The following answer was given in
reply to part (a) of the Lok Sabha Starred
Question No. 768 on 27.4 1983 :

(a) About 140 units have been granted
licences and Letters of Intent for
the manufacture of Mini-Micro
Computers. —

The corrected reply is as follows :-
industrial approvals
scale approvals,
Letters of Intent add Industrial
Licences have been issued for the
manufacture of Mini/Micro-pro-
cess or Based Systems.”

(a) ‘“About 140
including small

Reasons for delay in sending intimation
for correcting the reply :-

After part (a) of the question was ans-
wered, it was noticed that there was a factual
error in regard.to the exact/correct number
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of units involved. The TOTAL industrial
approvals, including approvals in the small
scale sector, plus Industrial Licences/Letters
of Intent in the large scale sector were found
to add up to 140. Part (a) of the question,
however, refers only to “licences and letters
of intent’”., Sirictly defined this would
cxclude small scale units. Therefore, the
entire population of parties to whom appro-
vals had been issucd - both large scale units
and small scale units - had to be carefully
scrutinised and both the exact number and
the scope i.e, large and/or small scale units,
had to be defined, This took some timc to
do with the care required.

15.00 hrs.
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(i) DEPLORABLE CONDITIONS OF COM-
MUNICATION SYSTEM 1IN MIRZAPUR

# =it qfRsT (VI @) : I9reae
Agiza, fasigy «F9z & 1 Frgfagma
fatzw weaa wradrg feafa & 2y mar &
afiuraeasd frsifqe & stenfos fasrg &
faw sy @<=Wr Ay Ag g oar
W@ 2 Arfaw da & WEe, e,
qF, AN, VAL AF, FAGIY,  FAT,
wfgqaay ¥ Agl UF AT TAIRIT  &]
GTIg  SUIEYT g9 F I HIF FIAT
FWT g AT § AT T GT-IUT % &

Y, fagwasr, sA3gT, FAq afegmA
aifg srfeardt aur fase ssrd @ A9
FYAT Ff6T § | ATFITFHT A FrgfaFoa
fgzzn &1 snqeqr %77 FT AT weq
granfow =1 & a0 e w1 glaar
II1T FIATAIT FAYT F I U & WA
w1 sariafae gfee & 9% aqg <@ar g |
73g eAIRIA & aVEAT fowag gy F
FTIOT TET F1T AN BT €T & VT Saqr
R 17 TG AT T OTAT



